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FINAL ORDER NO.30256/2023
Date of Hearing: 11.09.2023

PER R. MURALIDHAR

No one has appeared on behalf of the appellant. Perused the appeal
papers with the help of the learned A.R. It is observed that the appellant is not
appearing in spite of hearing notices being sent to them. Further, it is noticeed that last
two hearing notices have been returned by the Postal Department on the ground that
the appellant is not available in the address given.

2. On going through the appeal papers, we find that the appellant has filed the
present appeal being aggrieved by the confirmed demand of Rs 61,949/- along with
interest and penalty of Rs 61,949/-. Further, it is seen that the issue pertains to the
guestion as to whether the appellant is entitled for SSI benefit or not. In terms of second

proviso to Section 35B(1)(d)(i), if disputed amount is less than Rs 2,00,000/-, the



Appellate Tribunal need not entertain such appeals. In view of the fact that the appellant
is not interested in pursuing the appeal and also considering the fact that the amount
involved is less than Rs 2,00,000/-, interms of second proviso to section 35B(1)(i), we
dismiss the appeal.

(Order pronounced and dictated in open court)
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